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This Contempt Petition has filed for the non-compliance 
of the order of the Tribunal dated 09.11.2012 passed in OA No. 
748/2012. Vide this order, the Tribunal had dir~cted the 
respondents to consider the representation of the applicant 
dated 04.06.2012 expeditiously by passing a reasoned & 
speaking order but not beyond the period of three months from 
the date of receipt of a copy of the order. 

The respondents have filed their reply. In their reply, the 
respondents have stated that the applicant submitted the 
representation dated 16.11.2012 to the Chief Material Manager 
(Sales), HQ Office, Jaipur (Annexure CP R/3). The 
representation of the applicant has been decided by the Chief 
Material Manager (Sales) vide order dated 09.05.2013. While 
deciding the representation of the applicant, the personal 
hearing was also given to the applicant. 

We have carefully perused the order dated 09.05.2013 
passed by the respondents (Annexure CP R/2). We are of the 
opinion that substantial compliance has been made by the 
respondents. Therefore, the present Contempt Petition does 

·not survives and it is dismissed accordingly. Notices issued to 
the respondents are discharged. 
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